
[30 July, 2002] RAJYA SABHA 

and its diversion through canals and other modes to the areas which are 

periodically hit by drought and hunger deaths. This should be done on top 

priority basis under the Centrally-sponsored schemes or projects, as the 

State has no resources of its own for this gigantic task. I would like to make 

an earnest appeal to the Centre that they should lend their ears to this human 

task to ameliorate and mitigate the miseries and sufferings of my State Orissa. 

SHRI  B.J.   PANDA  (Orissa):     Sir,  I  associate  myself  with  the 

sentiments expressed by the hon. Member. 

MS. PRAMILA BOHIDAR (Orissa):   Sir, I also associate myself with 

the Special Mention of the hon. Member. 

THE DEPUTY CHAIRMAN: Shri Satish Pradhan wants to say 

something good. Though the House is not so full but he wants to mention 

something nice. Something nice should also be mentioned in the House, and 

not all the time complaints. 

FELICITATIONS TO MEDAL WINNERS AT COMMONWEALTH GAMES 
    


� ���3  "��� ( �ह���CK ) : ��H�, �ह1� ह� �%?"� �, ��� �ह� ह�%� )��� 
� 
��S7�
 �, �ह1� �1�� S3V � �ह�� ह�, ��0" ���� S3V � �ह�� ह� ��
 
"  ���" �, � �" 
 
�"/"3�� �, �� 
^�&�LV ("� /��ह" ह$ &ह�% )����!  0�� 6!M " �ह1� <[J� -�2�  
!� ह� � 
!ह )��� 
"   �# �6� 012� 
� ��� ह� � ��
"   �# �)�  0�� 6!M 
� < );� 
�� /� ह# � 
)��� 
"  ��S7�
 #�� �#2 
"  <g!? *� ��'! �)� 
"  ��%�� �� �1�"2 
���H� 
� )� 
< );� 
�� /� ह# �� <)� !ह�% हD ह� � �
� 	(" 
"   �# �$ 21)
��� �"�� ह�% �  

THE DEPUTY CHAIRMAN: We all share your sentiments and send 

our compliments and good wishes to those who have won and those who 

have tried. We hope next time they would do it. 

 

GOVERNMENT BILLS 

The Merchant Shipping (Amendment) Bill 2002 

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF URBAN 

DEVELOPMENT AND POVERTY ALLEVIATION (SHRI 0. RAJAGOPAL): 

Madam, on behalf of Shri Vedprakash P. Goyal, I move for leave to introduce 

a Bill further to amend the Merchant Shipping Act, 1958 and the Major Port 

Trust Act, 1963. 

The question was put and the motion was adopted. 
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